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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD
(Special Original Jurisdiction)

FRIDAY, THE THIRTY FIRST DAY OF JULY
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH
AND

THE HONOURABLE SRI JUSTICE G.M. MOHIUDDIN

WRIT PETITION NO: 25033 OF 2026

Between:

M/s. Surender Marketing, Shop No.9, 1 and 2 Sri Krupa [Vlarket, IVlahboob
Mansion, Malakpet Gunj, HYDERABAD-500036 Telangana State Rep. by its
Working Partner, Mr. Veerander Gehlbth

...PETITIONER

The State Tax Officer, Malakpet -1 Circle, Charminar Division, Hyderabad
The Commissioner of State Taxes, State of Telangana, Commercial Taxes
Complex, M.J. Road, Opposite Gandhi Bhavan, Nampally, Hyderabad - 500
001.
State of Telangana, Represented by its Principal Secretary to Government,
Revenue (CT-ll) Department, Secretariat, Hyderabad

...RESPONDENTS

Petition under Nlicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Cou( may be pleased

to issue a Writ, order or direction more particularly in the nature of writ of Mandamus

declaring the Order in Ref. No. 2D360225O47048H and summary of the order in

Form GST DRC-07, dated 18.02.2025, passed bythe 1"1 respondent, forthe period

2O2O-21 , as illegal, arbitrary, against the provisions of the GST Act and also against

the principles of natural justice and consequently set aside the same

AND
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l.A. NO: 1 OF 2026

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to grant stay

of all further proceedings, including recovery, pursuant to the impugned order in Ref.

No.2D360225047OA8H dated 18.02.2025. passed bythe 1't respondent, forthe
period 2020-21, pending disposal of the above writ petition

Counsel for the Petitioner: SRl. JILLELLA RAJESWARA RAO

Counsel for the Respondents: Ms. SWAROOP OORILLA,
SPECIAL GOVT PLEADER FOR STATE TAX

The Court made the following: ORDER
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IN THE HIGH COURT FOR THE STATE OF TELANGANA

AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SR] APARESH KTMAR SINGH

THE HON'BLE SRI ruSTICE G.M.MOHIUDDIN

WRIT PETITION No.25033 OF 2026

Dated : 31.07.2026

Betrveen:

lVUs. Surender Illarketing,
Malakpet Gunj, Hyderabad,
Rep. by its working partner
Mr. Veerander Gehloth

...Petitioner
and

The State Tax Officer,
Malakpet-l Circle,
Charminar Division,
Hyderabad and trvo others

.. .Respondents

ORDER:

Heard Mr. Jillella Rajeshwar Rao, leamed counsel appearing

for the petitioner, in virtual mode and Mr. Swaroop Oorilla, leamed

Speciai Government Pleader for State Tax appearing for the

respondents.

2 This writ petition is filed for the following relief:

"..to issue a Wnt, order or drrection more particularly in the nature of
\lrit of Mandamus declaring the Order in
Ref.No.2D360225047048H and summary of the order in Form GST
DRC-07. dated 18.02.2025, passed by the l', respondent, for the
period 2020-2021, as illegal_ arbitrary, agairst the provisions of the

AND
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GSI Acr anrl a1:D against the principles of natural -lustice and

: .i,..lr:.nrl! .rl a.iJ. the itnr( .. 
-

Fkr*'er er. atler some arguments, leamed counsel for the

petitioner se.ks 1ibeft,v to the petitioner to prefer an appeal against

the impugne,J order. He submits that some delay might have been

occurred in prelerring the appeal and therefbre, the same rnay be

directed to be considered sympathetically.

4. Lcarned Special Government Pleader for State Tax submits

that the petitioncr rs at Iibeny .to prefel an appeal against the

impugned orrler taking all the grounds as are available in larv and

on facts.

5. Hou'ever. upon.hearing the learned counsel for the parties,

since the petitioner seeks liberty to prefer an appeal, we do not

rvish to conrnrent on the merits of the contentions raised b1' the

panies.

6. Accordingly, \\e grant liberty to the petitioner to prefer an

appeal u itirin a period ol tu o rveeks with statutory pre-deposit and

a delay condonation application The petitioner may take a1l such

grounds in [a* and on facts in the memo of appeal as are available

to ir Ncerlless to sa). the appellate authority would consider the
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question of delay taking into account the facts and circumstances of

the case and if it is satisfled on the point of delay, proceed to

decide the appeal on merits in accordance with law.

7. The Writ Petition is, accordingly, disposed of. There shall be

no order as to costs.

Miscellaneous applications pending, if any, shall stand

closed.

//TRUE COPY//

SD/- S.MALLIKARJUNA RAO
ASSISTANT REGISTRAR

C
SECTION OFFICER

To,
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1. The State Tax Officer, Malakpet -1 Circle, Charminar Division, Hyderabad

2.TheCommissionerofStateTaxes,stateofTelangana,CommercialTaxes- 
Complex, tVl.J. Road, Opposite Gandhi Bhavan, Nampally, Hyderabad - 500

001.
3.ThePrincipalsecretarytoGovernment,Revenue(CT-ll)Department'

Secretariat, T.S.,HYderabad
4. one cc to sRl. JIaLELLA RAJESWARA RAO Advocate [oPUC]
5. Two CCs to SPECIAL GOVERNMENT PLEADER FOR STATE TAX' High

Court for the State of Telangana, at Hyderabad [OUT]
6. Two CD Copies
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HIGH COURT

DATED: 3110712026

ORDER

WP.No.25033 of 2026
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DISPOSING OF THE WRIT PETITION

WITHOUT COSTS
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